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ORDER

Application is being filed by the petitioner seeking di.ections fo. an

early disposal. Notice of the same is accepted on behalfof the r€spondenrs.

t€t reply b the same be fited.

2. Ld. Counsel has also raken rhis Bench rhrough the interim order
dated 01.03.2016, whereby .espondents had been due€ted to ensure that a
p.o€eeds be deposir in the HDFC bank of theRt cornpany at .lurgaon.

3. The petitioner apprehends transfer of the amount from HDFC ro

otherbank accounts ofthc Respondent Company.
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4. Respondents are therefore directed to file an affidavit am€xing the

statement of all Bank accounts of Rl, we.f 01.03.2016 till date.

List th€ matter on 27.07.2016 at 10.30 a.m. s,l /_
(Im M.lhotra)
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